0,2, No,127/2004

QRDER DATED 16-3-2004,

Heard_Mr.P.K.Padhi,Learmed Ceunsel
appearinrg for the Applicant and Mr,B.Dash,
Learneé Additional Standing Ceunsel for the
Union of India (en whom a copy of this O,A,

has already been served),

Applicant,en receipt of a notice for
cancellation of his selection and appointment
vide Annexure~6é has approacheé this Tribunal
with a srLayer to stay the letter of netice dated
11-3=04 calling upen him to show cause within
seven days frem the date of receipt of the said
communicatien, .as te why his selectiecn & appointment
shall not We cancelled,They have disclosed in the
letter that on receipt of a complaint that the
Applicant althoush a man ef sound phvsique =i
arranged a.physically handicapped certificate
to claim selection out of P,H, quota, imquéries
were made through the Office of the Pestmaster
General ,Berhampur ané the allegation was found
te be true and therefae, it was fef§f§§4“ﬂe authorities
toissue shew cause to the applicant It is also seen
from the application filed by the apelicant that
he haJVfiled a representeticn on 13,3,04 seekineg
a copy of the report basing em which the PMG,

Berhampuy,Res,No,3 had come to the conclusion Eiifiﬁ//z
~D
i

LR X 4



o,

selection of the applicant was a matter of
controversy and has alse submitted that he
will submit his representation within 7 days
of receipt of the dpouments i,e, the report
of the investigating avthority appdknted by
the PMG,Rerhampur, Immediately,thereafter,be
has filed this Original Apslication en 15th
day of March,2004 and has come up with the
prayer for staying the operatien of the order
under Annexure-A/65CBviously the stamd taken
by the applicant is contradictery,/ke could not
hava,ejﬂene hand;respmnding%the notice at
Anne:»fu're-A/g sought for documents amd time andé
) at the same time,without the knowledge of the
| éAfEZ o2, ol Authority,come before this Tribunal seeking
/- /é/b//dv Qvﬂkj stay of the eperatien of the order under

oR <:ﬁq7_rJ§Suuﬁ/7/é Amnexure-2/6,/we do not apprevé?such type of
el Sl wﬁé/ﬁ' @ behaviour of the Applicant and therefore, the

 Posts. {7ax Seme spplicant is directed to submit to the juri-

657?? K ooy é¥ruf7ﬂ sdctien of the Respondents 1 & 2 and follow
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the rule of law laid down in this regard,

with these observations and directions,
“ .
(;Ncﬁ&@VA this Origiral Application is dispesed of at
ﬂ%” the admissien stage.Mo ceosts,
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send copies of this order te the Ressondents
alonowith copies of the OA,Free coples of this order
be also given to learned counsel for both slides,
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